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OPEN COURT

CENTRAL, ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Al1ahabad : Dated this 29th day of Merch, 20301,

Uriginal Application No. 1032 of 2000,

CORAM g=
Hon'bte Mr, SKI Nagqvi, J.M.

Hon'bie MBj Gen KK Srivastava, A.M,

Ajay Singh Son of purpa Singh
Resident of Bakhredi rost 0Office Pujevi,
Via Barcoat, District-uUttar Kashi,
(Sri SN Tripathi, Advocate)
e o o o o o o App’icant
Versus

1, The Union of India through its Director Genera?,
: rostal Services, New Devhi,

2. The Post Master Generalv, Posta' Services,

Dehradun,
3e The Office Superintendent, Postav' Services,

Tihri Prakhand, Tihri,

4, Jai Prakash Semyar®, S/0 Jagatram Semwal,
R/o Vi1l & Post pujeri Distt-Uttar Kashi,

(Sri RC Joshi, Advocate)
e o © e e e ooRespondentS

By Hon'ble fr. SKI Nagvi, J.M.

Sri Ajay Singh has come up seeking retvief to the
effect that the respondents be directed not to permit
sri Jay Prakad® Semwal respondent no,4 to join duty on
the post of Dak Pal and the impugned appointment order
in favour of Sri Jai Prakash Semwal be set aside, It
has also been prayed éhat respondents be directed to
consider the c1aim of the applicant to appoint him as
Dak Pal in pursuance of the advertisement of the post

dated 4-11-1999 and the subsesqguent one dated 12-1-2000.

.((t o
o



 2id

Nvey,. o

- 2 =

2 Briefs fact of the case as have

come through the

p'eadings from sither sides are that the vacancy had

accrued in Branch Post Office Pujeda(patti) for which

applications were invited through advertisement dated

4-11-1999, Seven candidates applied

but on scrutiny

the application of not a sing'e candidate was found in

order and, therefore, the post was readvertised by

notification dated 12-1-230g notifying:tast date for

1S

receipt of application/27.1.2000. AS per the applicant's

case previous'ly he was informed that the applications

submitted in response to earvier advertisement wil' be

& {s2

valid for second advertisement( but subsequently he came

to know that he wiv' have to appiy afresh and it was on

27-1-2000 that he approached the Office of Respondents

to receive his application but the same was refused, Then

he had to take recourse of Registered Post which caused

devay and this appvication was received beyond the

prescribed time for the purpose, On

respondents have a case that the applicant never approached

any person on 27-1-2000 but his app?

this point the

ication was received

in the office after the prescribed date and, therefors,

could not be considered,

3e Heard jearned counse! for the riva?l contesting parties

and perused the record, It is a simple case in which the

applicant was to exp'ain reason for

which he cou'd not appiy

/not

within the time and that he couvd[;eaéem because in the

advertisement dated 12-1-200g about

a fortnight time uas

given to apply, For the delay in submission of application

on'y the applicant has to be biamed,

<4, Iearned couns lican :

4,

cRe—same—eould naot®
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Bie From the above we find that the candidature of the
applicant was not considered because his appilication for
the post was received on 2-2-200Q whereas the tast date
for the purpose was 27-1-2000 and obvious'ly for this the

applicant is teo suffer,

6o For the above, we do not find any merit in the
mstter, The OA is accordingly dismissed with no order

as to costs,
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